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New Delhi: this the 2 day of JUNVR 20004

 HON'BLE MR.S.R.ADIGE;VICE CHAIRMAN(A),

HON'BLE MRIKULDIP SINGH MEMBER (3)

Mps. Indu Chopraf§y ,
W/o Majdceny S.P.Chopray

12, Officers Railuay Colony%
Sardar Patel Marg 5
- New Delhi ".'-!:‘-. oAppliCantSB

AY

(By Adwcate: Shri K,R.Sachdeva)
Versus'

Union of India
through
Secretaryly

Ministry of Railuays

(Railuay Board)y
Rail Bhauan@y
New Delhifl
2, Member Staff,
Ministry of Railuaysf
Railuay Boardy
Neu Delhi/ . | “Jvv . sRespondents,
(By Adwcate: Shri VSR Krishna)
ToRoER"

HON. MR.S.R.ADIE,VC(A)

_Applicant;s counsel has pressed Relief 8(a)
and 8(b)7

23 In so far as relief B(a) is concerned, iJeV
uithdrawal of the gold pass issued to @pplicant, Scheduls
1 to Railuay Servants Pass Rules,1986 entitles Chaiman
and Menbers of Railuay Board including Fimancial
Commissioner for Railways and officers who are in
equivalent grade and statusy Chief Commissionsr for
Railuay Safety and Generél Managers of Railuays,

Production Units and other establistments etc. who ars

[

{7 028000 and Adviser in Railway Board
' Vas
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Office working in the scale of Rs:%?wo;_'.?soo to be entitled

to Gold Passy

I By DP & T's order dated 238.195(copy on record)
the CC_'-S diréctioh was conveyed. to,'ﬁpgrade the post

of FA & CAO, Northern Railuay held by applicant to the
F'inancial Commissioner;s grade as personal to her$! Based
on the aforesaid order, Ralluay Mln:.stry issued order
dated 1512795 communicating sanction to the post of FC &
CAO, Northern Railuay (Grade R7300-7600) presently

held by applicant being upgraded to grade rTB000/~ (F'iXQd—)
as personal to her from 27385195 to 3099397 or till this

post is vacated by her before that for any reason whichever

is earlle

43 Appllcant retired on stperannuatlon on 307091973

56 It is not denied that uhen applicant vas FA &‘

| CAO, Northern Railway in scale of R&G730027600 she did not

make any claim for grant of Gold Pass to her as she uas

aware that shewas not entitled to the same‘fﬁ

6 R.egarding Relief‘ .8‘(8-). the question for
adjudication is whether consejuent to the pOSt‘ of FA &CAO,
Northern Railway being upgraded to the grade of &,8000/-
(fixed) as personal to applicant she became entitled to

’f

a God Pacs‘q

74 We think noty because although her pay was
upgraded from RSI7300=7600 to R.BO0O/ - (f‘1xed) which is also

. . [
the grade of the post of Fimancial Commissioner., she continu

to remain FA & CAoY Northern Ra:.luay, and there was no
change in her statusy @rade need not aluays coincide
with status{! There are various posts in L‘o_v't? of India
which vere in the pre;ne:vi.%d scale of RS“.'“BODO'(Fixed) p !

now revised to REL26000/ (fixed) pJnid which is also the grade
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ue
for High Court Judge§ but no one would seriously egeeme
that the status of the holdersof those posts is

equivalent to that of High Court Judgesd
8 Hence ds regards relief 8(a) the impugned
orders dated 28%2R97 and follow u letteryuithdrauing

the Gold Pass from applicant warrant no interferencmf]

Fowever, as by interim order dated 2579.'97 respondents

"were restrained from withdfawing the Gold Pass till

applicant;s date of r etirenent on 59397 which at that
poinﬁ '-of‘ time‘ ué;a only a few days auay?ue do not interfers
with the interim orderd | |

g2 As regards relief 8'(b) iJed extension of

the prdvilege of travelling AC Ist Class uithout

payment of any difference in fare on Pffvilage‘:Pass and
post retirement complementary Pass introduced vide
Railway Ministrygs dated 25f53ﬁ96 (Annexure-I\’l')”;' a

plain reading' of the afbres?id leotter makes it clear
that it is confined to m Chéimanlﬁ1er11bers of
the Railuay, Board and retired Chaiman/ Members of

the Railuay Boar-dﬁ"? Applicantv did not retire as Chaiman/
Member of the Railway Board and merely because her pay
was upgraded to that of RBO00/~(fixed) as personal to
her from 23895 to 3079597 doss not entitle her to

the aforesaid benéf‘it;"—ﬂ

100  Subject to what has been stated in para 8 abow

the OA is dismissedd No costs@

_ Aﬁuﬂuf o _Z4§%&&7Lf
( KULDIP SINGH ) ( s.roADIE’)
" MEMBER (J) VICE CHAIRMAN(A)
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